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IN THE CENTFAL ADMIINISTFATIVE TRIEUNAL, JAIFOF EEIRCH, JAIFUR. (i;_,—/‘

* * %

Date of Decision: 11.4.97
OA 194/96
Hem Raj Yadav, EDEFM, Villagz Guwanz, Tehsil Behror, District Alwar.

... Applicant

_ Versus
1. Union of India through Secretary, Minizitry of Communicatbicn, De Departmant
of Post, New Delhi. .
_ 2. $epior Supdt.of Post Offices, Alwar Divisional ufllbc, Motidzongri, Alwar.
... Respondents
CORAM: | '
! BHOM'RLE MF.GDPAL I'PISHNA, VICE CHAIRMN
' HON'BLE MP.O.P.uHARMA ADMINIETRATIVE MEMIER ‘
For the Applicant «.. Mr.P.K.Sharma
Faor the Respondents . oo -
O-R-D-E-R

PER - HOM!PLE-MP ., 30PAL - FFISHMIA, - VICE - CHATRMAL

Arrlicant, Hem Faj Yadav, in this application u/z 19 of the Administrative -
Trikunals BAct, 1925, has acza 11&] the varkal termination of hiz services az an

Extra Departmental Branch Post Master (EDBEM, for shert).
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lzarned counsel fov the applicant and hsve perussd the

3. The applicant waz appointed on provizional kasis vids Ann.A-1. His
» appointment was liable to L= twfmlnﬁtﬂﬂ whzn a vejular 1rpu1an :nt was to be

made ard the applicant was mads to understand that he shall have no claim for
appointment £o any poet. There is no averment in the application that the
applicant is keing replaced by ancther provisiconal appointee. . The averments
made in the applicaticn are aksolutély vagus. It is allsy2d that the applicant
wvas appointsd on 23.2.91 and en his varkal tarmination he had bo dj'tate his
grizvancs kefors a civil court and urdzr a atay ordsr grants ﬂ Ly the civil court
he contimzd in rthe post of EDBRPM till hs ek relizved by Shri Lailash Chand.
"The applicant haz alas not implaadsd 2hri Lallas_ Zhand, who has replac:d him in
ths s2id post. When in fast th: applicant was dissngagsd from service, he
ghould have challeﬁ@eﬂ hiz Jdizsngagement bezicre this Trikunal. The mere fact
that he continued to hdld the post vnder a stay ordsr of the civil court Joes
not vest him with any right th@r&'n. The applizant iz beound by the terms of his
appointment, contained in Ann.A-1, and since he did not aoguire any right to

CQLﬁﬁfehold the poet, we find no merit in‘this arplicaticn.
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¢ Stande dismizsed at the ataye of admis=sion.

[H | e
(0.P.SHARMA) (30OPAL KRISHNA)

ADMINISTRATIVE MEMBER . ' VICE CHAIRMAN

4. The 0A, therefs
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